Connected with

Registration (0.A.) No. 348 of 1988&

Pam Swaroop Singh Applicant.

Versus

1nion of India &~ another Respondents. - -

: Connected with
Registration (0.A.) No. 336 of 1983
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Avadh Lal Applicant. T
4 : Versus ' %
1 ' ilnion of India % another L e Respondents. 4
| = Connected with e
Registration (Q.A.) No. 347 of 1088 | J
Prij [4ohan ~ Applicant. T
| Versus 1 -é
iJnion of India % another Respondents. e
Connected with | %
Registration (Q.A.) No. 337 of 1988 o
: Devi Charan acie s Applicant. ‘ 8 '-
Versus ' ] e
UInion of India & another Respondents. i i
Connected with : & : ;
Registration (0.A.) No. 338 of 1988 '
Shiv Poojan Singh Applicant. o
S Versus '_ R
Union of India % another e Respondents. _ i
X Connected with : s 'il':i! ‘

Registration (0.A.) Mo. 346 of 1982

Sunder Lal ‘Applicant. : i
.2 Versus: i 1h8
Union of India & another e Respondents.

| ' Connected with . | ;
Registration (N.A.) No. 340 of 1988 '
Applicant.




Applicant.

P espondents.

~onnected with
334 of 1988

{Inion of India " another

Registration (D.A.) Mo. e
Applicant. .

Tribhuwan Singh ——s
- ' Versus
" Union of India %= another ‘Tespondents. §
W . Connected with . =
o Registration (0.A.) No. 335 of 1988
| 1 Ramesh Kumar Applicant. = ;
ﬁ Versus
' Union of India % aﬁother- Respondents. g o
| Connected with’ | 4 s’
r_ Registration (0.A.) No. 332 of 1985. §1
Suresh Kumar ' e Applicant. L -
% _ Versus
 Union of India & another R.espondents. |
| Connected with | g
e Registration (O.A.) No. 344 of 1988 & 1 L o
Ranjeet Singh Applicant. , i
AR Versus | \
Union of India % another Respondents. | .
' Connected with l |
ARl e Registration (0.A.) No. 341 of 1988 & b
Ram Lal Applicant. e
Versus ' ‘ b
Union of India % another Respondents. [ (4 ¢
Connected with |
Registration (0.A.) No. 331 of 1988. ‘
Raj Karan : cese Applicant.
| Versus F: "
Union of India £ another e Respondents. |

Hen'ble Justic»e K. Nath, V.C.
_Raman, A,



iy =

| ’r’. ﬁrivfassmva, learned counsel for the respon
No.335/88, 337/88, 333/88, 334/8S, 335/88 o 331:‘35 s

Sri R.K. Nigam, appearing on behalf of the awlsl

has made an application stating that durmg the pendency of these

-t:ases!all these apphcants have already been reinstated and, therefore

the cases be treated as not pressed. There is a peculiar observation

in the application that the statement of reinstatement may be got

verified from the respondents. We are not inclined to do so. The

applicants ought to know better. The applications are, therefore,

dismissed as not pressed.

" A copy of ' this order may be placed in all the connected

‘....—_..—..-.-—..-_.-_——_...-

2 S\

(A). VICE-CHAIRMAN.

applications. -

Dated: April 18, 1990.
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